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(3)0F THE COMPANIES ACT 1930,




ROC VS. BARAR ELECTRONICS LTD.

*-;ent:— Sh. Mehar Singh, UDC for ROC,

Accused are absent.

Process Server HG Yashbir Singh, who served process U/s 82-83

Cr.PC with respect to accused R.S. Barar, is present. His statement ig

recorded as CW1 and he s discharged.

I have perused his statement and the reports on Ex.CW1/A and

CW1/B. | am satisfied that accused R.S. Barar I8 not traceable and have no

preperty capable of being attached in his narmme.

Accused R.S, Barar is declared Proclaimed Offender.

Process U/s 82-83 Cr.pc with respect to accused n0.3 S.K. Barar, accused
no.4 Vijay Raghavam and accused no.9 Rajender Kumar Singhi have been
received back with the feport that they are not traceabiel.ﬂ.

Notice be issued to Process Server, who served the process with
fespect to these three accused persons as well as with respect to accused
Ajeet for his staterment for next date of hearing.

Issue fresh process U/s 82-83 Cr.PC against remaining accused-

persen and W/A in the sum of fupees (wo lacs against the accused no.1

company returnable on 20.07.08.
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ROC VS, BARAR ELECTRONICS LTD.

20.07.06
Preseng CP for RCC.

Accused Ranjit Singh Barar is P.O.

Other accused persens are absent.

Process Servers, HC Jagdish Pal, Si Pankaj Singh and HG
Hukam Chand, who served process U/s 82-83 Cr.PC qua accused Rajender
K.Singh, S.K. Barar and Ajeet Singh. Their statements are recordeC as
CW2, CW3 and CW4 respectively and they are discharged.

| have perused their statements as well as reports on the
processes served by them. In view of the same, | am satisfied that accused
Rajender K.Singh, S.K. Barar and Ajeet Singh are not traceable and have
got no property capable of being attached in their names.  They are
declared P.O.

Notice be issued to other Process Servers, who served process
{/s 82-83 Cr.PC qua accused Vijay Raghavam for his statement.

Fresh process U/s 82-83 CrPC be issued against accused

nc.5.6 and 8 and W/A for a sum of Rs. 2 lacs against accused no.1 company

returnable on 29.11.06. @
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ROC VS. BARAR ELECTRONICS LTD.

29 .11.06
Pregem: CP for ROC.

Accused R.K.Singh, S.K.Brar, Ranjeet Singh and Ajeet Singh are

P.Os.

Other accused are absent.

Process Server H C. Het Ram who served the process uis 82/8%
Cr.P.C. With respect 10 accﬁsed V.C.Vijay Raghav is present. His statement
is recorded as CW-5.

| have perused his stalement as well as reports on the process

U/s 82-83 Cr.P.C. | am satisfied that accused V.C.Vijay Raghav is nao
traceable and no property capable of being atlached could be located n s
names. Accused V.C Viay Raghav is also declared proclaimed offender.

Issue fresh process u/s 82/83 Cr.PC against accused No.b56 & &
and W/A for a sum of Rs. 2 lacs against accused no.1 company returnable on

31.07.2007.
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ROC VS BARAR ELECTRONICS LTD.

- CW.1: HC-Yashbir Singh, No. 381-SD, P.S. Hauz Khas, New Delhi,

ON ES_A_

On 08.09.2005 | was entrusted with service of process u/s
82 Cr.PC with respect to accused Ranjit S.Barar. | went to the stated
address i.e. F-37, Green Park, New Delhi and searched for the
accused but he could not be located. | pasted a copy of process on
the noticr board of the court and a copy thereof at the conspintous
place near the stated address of the accused. | have given my report
on the process U/s 82 Cr.PC. The same is ‘Ex.CVVi/A‘.

On 10.10.2005 | was also entrusted with process U/s 83
Cr.PC with respect to accused but cculd not locate any movable or
immovable property capable of being attached in his name. Report
on the process U/s 83 Cr.PC is Ex.CW1/B. ' /\D '
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ROC VS. M/S. BARAR ELECTRONICS LTD. CC NO.:

CW2: Statement of HC-Jagdish Pal, No. 305-SD, P.S.Malviya Nagar, New ,

Delhi, ON SA

v On 30.07.2005 | was entrusted with service of processes
u/s 82 Cr.PC with respect to accused Rajender K.Singh. | went to the
address i.e. 97-D.L-Block, Saket, New Delhi and searched for the
accused person but he could not be located. | pasted a copy of
process on the notice board of the court and & copy thereof at the
conspicuous place near the stated address of the accused. | have

given my report on the process of accused Ufs 82 Cr.PC. The same

are Ex.CW.2/1.

On 30.09.2005 | was entrusted with process U/s 83 Cr.PC
with respect to abovesaid accused. | went to the stated address but
could not locate any movable or immovable property capable of being
attached in his name. Report on the process Uls 83 Cr.PC with

respect to accused is Ex.CW2/2.
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ROC VS. M/S. BARAR ELECTRONICS LTD.  CC NO.:

CW3: Statement of SI-Pankaj Singh, P.S.Hauz Khaas, New Delhi, ON

SA
- On 30.11.2005 | was entrusted with service of process u/s
82 Cr.PC with respect to accused Sohar K.Barar. | went to the
address i.e. F-37, Green Park, New Delhi and searched for the
accused but he could not be located. | pasted a copy of process ¢n
the notice board of the court and a copy thereot at the conspicuous
place near ihe stated address of the accused. | have given my repart
on the process of accused U/s 82 Cr.PC. The same are Ex.CW.3/1.
On 17.02.2006 | was entrusled with process U/s 83 Cr.PC
with respeci to abovesaid accused. | went to the stated address but
could not locate any movable or immovable property capable of being
altached in his name. Report on the process U/s 83 Cr.PC with

respect to accused is Ex.CW3/2.
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RO & AC ACMM/DgHA]
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ROC VS. M/S. BARAR ELECTRONICS LTD. CC NO.:

CW4: Statement  of HC-Hukam Chand, No.359-50, P.S. Hazrat
Nizamuddin, New Dethi, ON SA

j On 30.06.2005 | was entrusted with service of process u/s
82 Cr.PC with respect 1o accused Ajit Singh. | went 1o the address
i e. C-52. NDSE, Part-il, New Delh and searched for the accused but
he could not be located. | pasted a copy of process on the notice
board of the court and a copy thereof at the conspicuous$ place near
the stated address of the accused. | have given my report on the
process of accused /s 82 Cr.PC. The same &ar€ Ex.CW.4/1.

On 30.08.2005 | was enirusted with process U/s 83 Cr.PC
with respect to abovesaid accused. | went to the stated address but
could not locate any movable or immovable property capable of being
attached in his name. Report on the process U/s 83 Cr.PC with

respect to accused is Ex.CW4/2.
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ROC VS. M/S. BARAR ELECTRONICS LTD.

CW5: Statement of HC-Ram Het, No. 1114-6D, P.S. New Friends Colony,
New [;glhi, ON SA.

On 15.01.2006, | was entrusted with service of processes
uls 82 Cr.PC with respect to accused namely K.C.Viiay Raghav. |
went to the address i.e. 0-981, New Friends Colany, New Delhi. and
searched for the accused but he could not be located. | pasled a
copy of process on the notice board of the court and a copy.thereof at
the conspicuous place near the stated address of the accused. | have
given my report on the processes of accused U/s 82 Cr.PC. The

same is Ex. CW.5/A.

On 17.02.2006 | was entrusted with processes U/s 83
Cr.PC with respect to above said accused. | went 1o the states address
but could not locate any movable or immovabie property capable of
being attached in his name. Report on the processes of accused U/s

83 Cr.PC is Ex.CW5H/B.
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